AT AT rfApeor, et =iz «d1”, fReelt &

IN THE INCOME TAX APPELLATE TRIBUNAL
DELHI BENCH, ‘D’, NEW DELHI

geft ot arger, Sutene d o . &. fodwn, d@n e & 9w,
BEFORE MS. SUSHMA CHOWLA, VICE PRESIDENT
&
SH. N.K. BILLAIYA, ACCOUNTANT MEMBER

[THROUGH VIDEO CONFERENCING]

AAFANTH. / ITA Nos.1908 To 1910/Del/2011
fAgfcoraf / Assessment Years: 2004-05 To 2006-07

&

ATFT AT E. / ITA No.601/Del/2016
fAafcorad / Assessment Year: 2012-13

BBC World Limited

(now known as ‘BBC Global News Limited’)
C/O- BBC Global New India Private Limited,
6th Floor, Hindustan Times House,
Kasturba Gandhi Marg,

New Delhi-110001

PAN-AACCB5483H = ... srferefi / Appellant
Vs

ACIT,

Circle-1(1), International Taxation,

Room No0.409, 4th Floor,

Tower-E2, Civic Centre

New Delhi-110002 ... TAT / Respondent

AFT AT E. / ITA No.5812/Del/2010
fRafcoraf / Assessment Year: 2007-08

ATFT AT H. / ITA No.200/Del/2012
fAafcorad / Assessment Year: 2008-09

IATHFT ANTH. / ITA No.6171/Del/2012
fAafworad / Assessment Year: 2009-10
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ATFT AT H. / ITA No.845/Del/2014
fAafcorad / Assessment Year: 2010-11

And

IAF TN H. / ITA No.355/Del/2015
fAafcorad / Assessment Year: 2011-12

BBC World News Limited

(now known as ‘BBC Global News Limited’)
C/0O- BBC Global New India Private Limited,
6th Floor, Hindustan Times House,
Kasturba Gandhi Marg,

New Delhi-110001

PAN-AACCB5483H = ... srferefi / Appellant

Vs

ACIT,

Circle-1(1), International Taxation,
Room No0.409, 4th Floor,
Tower-E2, Civic Centre

New Delhi-110002 geaeff / Respondent

FfirdT #7 T ¥ / Appellant by : Shri Abhishek Tilak &
Shri Gopal Agarwal, CA
TrdT #T AT ¥ / Respondent by : Sh. Satpal Gulati, (CIT-DR)

gaars # qE [/ OO A qRE /

Date of Hearing: 20.07.2020 Date of Pronouncement: 24.07.2020
AR / ORDER

PER BENCH

This bunch of appeals filed by the assessee are against separate orders

of the Assessing Officer, New Delhi relating to assessment years 2004-05 to
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2012-13 against the order passed under section 143(3) of the Income Tax

Act, 1961 (in short referred to as the Act).

2. The Ld. AR for the assessee has moved an application for withdrawal
of all present appeals filed by it. The Ld. AR for the assessee pointed out
that Mutual Agreement Procedure (in short ‘MAP’) proceedings were
initiated in case of the assessee and have attained finality on 26.02.2020. It
was further pointed out that the assessee has accepted the MAP
proceedings and consequent thereto, the assessee desires to withdraw the

present appeals.

3. The Ld. DR for the Revenue has no objection to the withdrawal of the

said appeals.

4. We have heard the rival contentions and perused the record.
Considering the application of the assessee, we dismiss the present bunch

of appeals as withdrawn.

S. In the result, this bunch of appeals are dismissed as withdrawn.

Order pronounced in the open court on 24th day of July 2020.

sd/- Sd/-
(N. K. BILLAIYA) (SUSHMA CHOWLA)
AT 4G/ ACCOUNTANT MEMBER IUTHE /VICE PRESIDENT

et / o= Dated : 24" July, 2020.

S. Shekhar, Sr. P.S.
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et / The Appellant;
weaff / The Respondent;

AT A (rfier) / The CIT(A)
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e wrew / Guard file.

ameerats/ BY ORDER,

g Toree¥/ Assistant Registrar,
TR ST sAfeaweor |, f&sft / ITAT, Delhi



